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By this E.P petitioner makes a prayer 

under Rule 24 of the Central Administrative 

Tribunal (Procedure) Rules 1987 for 

implementation of the Ôrdér dated 

30.06.2009 passed in 0.A125/2009. Mr 

R.J.Das, learned counsel for the petitioner 

appeared before us. It was submitted by the 

l€ined counsel that Tribunal had issued 

categorical direcfion to act prompify and to 

consider the case of the applicant for his 

appointment to IFS from the dates his juniors 

had been promoted to IFS by detailing a 

Review Committee headed. by UPSC and to 
; Udrbnt him necessaty relief, as due and 

admissible under the rules within 120 days 

from the dote of receipt of copy of the order. 

The Writ filed against, the said order was 

dismissed by the Hon'ble High Court vide 

order dated 14.02.2012 but this order has not ;  
been executed till date. 

Contd. 



Mr.R.J.Das, learned counsel for the 

applicant appeared and :subrrütted that 

inadvertently the postal cost had not 

been deposited. The same will be 

deposited today itself. He is allowed to 

deposit the óktcd cost for service on 

Respondent Noi. 1 , . & 2. 

R.K.Debchoudhury' learned counse4 for 

Respondent No.3 & 4 prays for four weeks.• 

time to file reply. Prayer is ciliowed. 

list the matter. on 15.2.2013. 

fManjulo Das 
Member (J 
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Rules, 1987, returnable within four weeks. Mr 

R.K.Debchoudhury, learned counsel accepts 
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nofice on behalf of respondents No.3 & 4. 

on 17.01.2013. 
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15.02.2013 	Mr.R.J.Das, learned counsel for the 

applicant is present. Ms L.Devi, proxy counsel 

for Mr R.K.Deb Choudhury, appeang for, 

respondents r4o.3- $ 4 and, prays for three 

weeks time to file thejeplytothe E.P. 

List the matter on 08.032013.. 

(V.Fpur) 	 (Manjula Qqs) 
Member 'J 

Jpg/ 

08.03.2013: 	Mr. R.K. Debchoudhury, learned counsel 
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appeared on behalf of respondent Nos. 3 & 4. 

It was' submitted by Mr. Debchoudhury that the 

reply on behalf of respondent Nos 3& 4 has 

'already been filed with copy, to the counsel for 

the petitioner. No reply has, been filed by 

respondent Nos. 1 & 2 and none appeared on 

behalf of the said respondents i.e. 'l & 2. 

Mr. H.K. Das, proxy counsel for Mr. R.J. 

Das, learned counsel for the petitioner 

appeared and submitted that due to some 

personal difficulty, Mr. R.J; Dos is not in a 

position to attend the court today. 

Ust the mattei on 08.04.2013. 

(Werar r) 
Admi i ember 
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Mr.R.K.Devchoudhury, learned counsel for 

the respondents 3 & 4 submits that reply of said 

respondents have already,  been filed:  None 

appears for the respondent nos. 1 & 2. From the 

note of the Regitry dated 21 .011 .2013it  appears 

that notices were sent tojhe respondnt no; :1 

& 2 by registered AID, on 21 .01 .2013. Registry is 

directed to give a note under CAT (Procedure) 

Rules) for deem service. 

List the matter on 08.05.2013. 

(Manjula Das) 
Judicial Member 
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:r RJ.-.Das-ieame4 •counseI •for the 

petitioner. Is present. Mr R.K.Deb Choudhury.  

learned Govt. Advocate, Arunachak Pradesh 

appearing for respondents No.3 & 4 prays for 

four weeks time to obtain instruction. V V 

Ustthernatteron.25.06.20i3. 

V 	
.(Manjula Dos) 

MeVb(J) V 
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Ms.M.Talukdar, 	proxy 	counsel 	fo: 

Mr.R.J.Das, learned counsel for the petitioners 

prays for adjournment. Adjourned to 31.07.2013. 

(Manjula Das) 
Judiôial Member.  V 

IbbI 



E P No 24 of 2012 in 0 A 125 of 2009 

31 072013 	Ms M. Talukdar, proxy counsel for Mr.  

R J Das, learned counsel for the applicant 

appeared and submits that due to personal 

'difficulty, Mr Dos is not in a position to offend 

the court today. Mr. R K Debchoudhury,  

learned counsel for respondent Nos. 3 & 4 

appeared Seice reports are cwaited upon 

respondent Nos. 1 &2. 

Ust the matter on 05..2013. eQ../q,I.j 	• 	 . 

f 	 ... 
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05.09.2013 	Ms.M.Talukdar, 	proxy• counsel 	for 

.Mr.R.J.Das, learned counsel for the petitioner 

submits that Mr. Das is in bereavement because 

•.of demise of his mother-in-law, as such, he could 

not be present today. None appears for the 

S 	 •respondents. 

1) 	L 	( -..n 	 List the matter on 30.10.2013. 
- 	 !Q4 

¶r4 t* Q b 
(Manjus) 

Judicial Member 

S . 

	

30.10.2013 	Mr.R.J.Das, learned counsel for the petitioner 

is present. Mrs.Lovely Devi, proxy counsel for 

Mr.R.K.Debchoudhury, learned counsel for the 

respondent nos. 3 & 4 prays for adjournment of the 

matter. 

31.10.2013. 

I AV, 

	

aleem Khan) 
	

(Manjula Das) 

	

Administrative Member 	Judicial Member 

(Manjula Dos) 
Judicial Member 

/bb! 
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Administrative Member 

(Manjuta Dos 
Judicial Member 

isi me matter on 12.12.2013 
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E.P. No. 24/12 in O.A. 125/09 

 J. 

ui r1tr"Q3 	Mr. R.J. Dos, learned counsel for the jo 
2_lfz r petitioner appeared and submitted that vide 

order dated 2 July 2013, petitioner Sn B.C. 

Dos was promoted to Senior Time Scale in the 

C  pre-revised Pay Scale of Rs. 2200-75-2800-100-
40001- we f 01 011994 and in Junior 

Administrative Grade, in the pre-revised Pa' 
Scale of Rs. 12000-375-16500/-w.e,f.01.01.1999. 

• 

-V  7V v , -j 	 He is further promoted to the Selection Grade 
'.7 	,• in the pre-revised Pay Scale of Ps. 14300-400- 

18300/- w.e.f. 01.01.2003. According toiearned 

	

i U 	1 	 U 	 I 

• 	 ;;b• 	 ,,.counsel, although orderwas passed on 2July 

2013, financial benefit has not been released-. 

Mr. R.K. Debchoudhury, learned counsel 

representing the respondent Nos. 3 & 4 

however, submits that only today, he could 

come to know the order dated 2 July 2013 of 
the Government of India. Accordingly, learned 

counsel prays for six weeks time to take 

instruction from the department. 

iI 
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12.12.2013 
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As both parties agreed matter is listed or 

10.02.2014 

(Mahjula Das) 
Judicibl Member 
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E.P. 24/2012 (O.A. 125/2009) 

10.02.2014 Mr R.J.Das, learned counsel for the 

petitioner is present. Mr R.K.Deb Choudhury, 

learned counsel for respondents No.3 & 4 

submits that the respondents has already 

complied with the Tribunal's order dated 

30.06.2009 passed in O.A.125/2009. To that effect 

learned counsel has produced a sanction order 

dated 30.01 .2014 and order dated 03.02.2014. As 

the applicant has already got the relief, there is 

nothing remains. The matter is closed. The 

sanction order shall be kept in record. 

accordingly disposed of. 

V 
m Khan) 	(Manjula 	Das) 
e Member 	Judicial Member 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI 

Execution Petition No. 	/2012 

In O.A. No. 125 of 2009 

Shri Brajesh Chandra Das,Son of late 

Ram Gopal Das, Geruapar, P.O.Sarupeta, 

District: Barpeta, Assam-781318 

APPLICANT 

-Versus- 

The Union of India,Represented 

by its Secretary to the Government 

of India, Ministry of Environment 

and Forest, Paryavaran Bhavan, CGO 

Complex, Lodhi Road, New Delhi- 3. 

The Director (IFS Division), 

Ministry of Environment and Forest, 

Paryavaran Bhavan, CGO Complex, 

Lodhi Road, New Delhi- 3. 

The 	State 	of 	Arunachal 

Pradesh, through the Principal 

Secretary to the Government of 

Arunachal Pradesh, Environment and 

Forest Department, Itanagar-7 91111. 
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4. 	The 	Principal 	Chief 

Conservator of Forests, Arunachal 

Pradesh, Itanagar-791111. 

RESPONDENTS 

AND 

IN THE MATTER OF: 

An application under Rule 24 of 

Central 	Administrative 	Tribunal 

(Procedure) Rules' 1987 for 

implementation of the order dated 

30.06.09 passed in O.A. No. 125 of 

2009. 

IN THE MATTER OF: 

Shri Brajésh Chandra Das,Son of late 

Ram Gopal Das, Geruapar, P.O.Sarupeta, 

District: Barpeta, Assam-781318 

APPLI CANT 

-Versus- 

1. 	The Union of India,Represented 

by its Secretary to the Government 

of India, Ministry of Environment 
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and Forest, Paryavaran Bhavan, CGO 

Complex, Lodhi Road, New Delhi- 3. 

The Director (IFS Division), 

t'Iinistry of Environment and Forest, 

Paryavaran Bhavan, CGO Complex, 

Lodhi Road, New Delhi- 3. 

The 	State 	of 	Arunachal 

Pradesh, through the Principal 

Secretary to the Government of 

Arunachal Pradesh, Environment and 

Forest Department, Itanagar-791111. 

The 	Principal 	Chief 

Conservator of Forests, Arunachal 

Pradesh, Itanagar-791111. 

Union 	Public 	Service 

Commission, through its secretary, 

Dholpur House, New Delhi-110069 

RESPONDENTS 

The applicant above named 

MOST RESPECTFULY SHEWETH: 

1. 	That the applicant had preferred O.A. No. 125 of 2009 

(B.C.Das Vs Union of India & Ors) challenging, inter alia, 

the inaction of the respondents in considering the case of 

the applicant for induction/appointment to the Indian Forest 

I 



Central Adrnhiistrátkjö 
( GuwhatEf 	4 

H fl 

Service, AGMUT(Arunachal Pradesh, Goa, Mizoram and Union 

Territories) Cadre with effect from 26.09.10, i.e., the date 

when his juniors were inducted and also the inaction, of the 

respondents therein, in not considering payments of such 

consequential benefits to the applicant as would be 

admissible pursuant to his such anteted promotion to IFS. 

That the Hon'ble Tribunal by order dated 30.06.2009 

disposed of the OA No. 125/2008 in favour of the applicant 

and directed the respondents therein to consider the case 

of the applicant for promotion to IFS from the date 

26.09.96, i.e., the date his juniors in the State Forest 

Service were promoted to IFS, by conducting a Review 

Committee headed by UPSC and grant the applicant necessary 

consequential relief, as due and admissible to him, by way 

of passing a reasoned order within 120 days from the date 

of receipt of the copy of the order dated 30.06.2009. 

A copy of the order dated 30.06.2009 

passed in O.A. No. 125. of 2009 is 

annexe& herewith and marked as ANNEXURE-

p/i. 

That the applicant submitted a. representation dated 

15.12.09 to the official respondents enclosing therew.ith the 

It'  

¶ 
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order dated 30.06.09 passed in OA 125 of 2009 and requested 

the implementation of the aforementioned order. 

A copy of the representation dated 

15.12.09 of the applicant is enclosed 

herewith and marked as ANNEXURE: P/2. 

	

4. 	That in the meantime, two persons, viz, 	Sri Samjam 

	

• 1 
Jongsam and Sri R.K.Deori who were junior to the applicant 

in the State Forest Officer filed W.P.(C) No. 448(AP)/2009 

(SamjamJongsam & Anr Vs B.C.Das & Ors) assailing the order 

dated 30.06.2009 passed in OA 125 of 2009. The Hon'ble High 

Court, Itanagar Permanent Bench yide its order dated 

19.11.2009 was pleased to issue notice of motion and also 

stayed the operation of the order dated 30.06.2009 passed in 

OA 125 of 2009.  

5. That pursuant of the aforementioned stay order dated 

19.11.09 passed in W.P. (C) No. 448(AP) /2009 everything 

went into a. state of comatose and all administrative 

processes were also stalled pertaining to the antedating of 

the applicant's promotion to the IFS. 

	

6. 	That in month of February 2012 the aforementioned writ 

petition was heard on merits and the Hon'ble High Court vide 
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its judgment and order dated 14.02.2012 passed in W.P. (C) 

No. 148(AP)/2009 dismissed the writ petition. 

A copy of the 	judgment and order dated 

14.02.2012 passed 	in W,P. (C) No. 

448(AP)/2009 is annexed herewith and 

marked as NEXURE: P/3 

That thereafter the counsel for the applicant Shri 

Kaml Saxena, submitted a representation dated 27.02.12 

enc osing therewith a copy of the judgment and order dated 

14. 2.12 to all the official respondents of the W.P. (C) 

448 (AP)./2009 

A copy of the representation dated 

27.02.12 is annexed herewith and marked 

as ANNEXURE:P/4 

That thereafter the Director., (AGMUT), Ministry of 

Envronment and Forests, Government of India vide Letter 

no.2012/2/2010-IFS-I-(AGMUT) dated 09.04.2012 wrote to the 

Chidf Secretary, Government of Arunachal Pradesh, Department 

of Environment and Forests, 	Itanagar regarding the 

implementation of CAT Guwahati order dated 30.06.09 in OA 

125/2009. 

I 
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A copy of 	the 	letter 	dated 	09.04.12 of 

the 	Director, 	(AGMUT), 	Ministry of 

Environment 	and 	Forests, 	Government of 

India is annexed herewith and marked as 

NNEXURE: P/5 

9. That 	the 	perusal 	of 	the 	aforementioned 	letter 	dated 

09. 4.12 	indicates 	that the UPSC vide 	its. review Selection 

Corrunittee Meeting 	on 	01.02.10 	had 	recommended for 

mod'.fication of 	the 	select 	list 	of 	1995-96 	wherein the 

applicant was placed at serial no.1 and the petitioners in 

W.P (C) No. 448(AP)/2009 were placed at serial no 2 and 3. 

It as further mentioned in the letter that after obtaining 

the approval of the Joint Cadre Authority and the Central 

Govrnment, the UPSC had approved the select list of 1995-

96. It was further stated that the Ministry of Environment 

andl Forests, Government of India and the State of Arunachal 

Pradesh has to implement the order dated 30.06.09 of the 

Honble Tribunal. As such for implementation of the order 

datd 30.06.09, the Ministry of Environment and Forests, 

Gov rnment of India re-quested the State of Arunachal Pradesh 

to furnish the former the proposal for the 

ind-iction/appointment into IFS of the applicant along with 

copes of the Ministry's earlier orders/notification for 

indction of the applicant into the IFS, allotment year, and 

fixtion of inter se seniority and also promotion order of 
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JAG/SG/CF/CCF etc, if any urgently to enable the Ministry of 

Environment and Forests, Government to process the case 

further. 

10. That when the aforementioned letter dated 09.04.12 did 

not yield any response from the State Government of 

Arunachal Pradesh, the Director, (AGMUT), Ministry of 

Environment and Forests, Government of India vide letter 

dated 26.07.2012 wrote to the Principal Secretary (Forest), 

Department of Environment & Forests, Government of Arunachal 

Pradesh requesting once again the State of Arunachal Pradesh 

to furnish to the Ministry of Environment & Forests, 

Government of India the proposal for the 

induction/appointment into IFS of the applicant along with 

copies of the Ministry's earlier orders/notification for 

induction of the applicant into the IFS, allotment year, and 

fixation of inter se seniority and also promotion order of 

JAG/SG/CF/CCF etc. 

A copy of the letter dated 26.07.2012 of 

the Director, (AGMUT), Ministry of 

Environment and Forests, Government of 

India is annexed herewith and marked as 

ANNEXURE: P/6 
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That perusal of the aforementioned judgment and order 

dated 14.02.12 	reveals that the Hon'ble High Court while 

dismissing the writ petition did not alter in any manner 

whatsoever the directions of the learned tribunal given in 

the order dated 30.06.09 passed in OA 125 of 2009. Hence, 

the official respondents therein is duty bound to give 

effect to the aforementioned order dated 30.06.09 and 

consequently the official respondents ought to have 

antedated the promotion of the applicant to the IFS to 

26.09.96, i.e., the date on which the immediate juniors of 

the applicant were given such promotion and also grant the 

applicant necessary consequential relief, as due and 

admissible to the appliOant by such antedating. 

That perusal of the aforementioned letters dated 

09.04.2012 and 26,07.2012 of the Director, (AGMUT), Ministry 

of Environment and Forests, Government of India clearly 

demonstrates that the whole process of antedating the 

promotion of the applicant to the IFS to 26.09.96, i.e., the 

date on which the immediate juniors of. the applicant were 

given such promotion and granting the applicant necessary 

consequential relief, as due and admissible to him has 

reached a stalemate due to willful inaction of the 

contemnor/respondent in this present contempt proceeding. 

- 	 - 	 Lr 



Centr AdnnistratIve Tribunli  1 10  Guwabatisench 

() 

13. That it was incumbent on the part of the respondent 

herein to provide to the Director, (AGMUT), Ministry of 

Environment and Forests, Government of India the proposal 

for the induction/appointment into IFS of the applicant 

along with copies of the Ministry's earlier 

orders/notification for induction of the applicant into the 

IFS, allotment year, and fixation of inter se seniority and 

also promotion order of JAG/SG/CF/CCF etc. However, the 

respondent has not issued any direction and/or -order 

Initiating the process to provide the proposal for the 

induction/appointment into IFS of the applicant along with 

copies of the Ministry's earlier orders/notification for 

induction of the appliant into the IFS, allotment year, and 

fixation of inter se seniority and also promotion order of 

JAG/SG/CF/CCF etc to the Director, (AGMUT), Ministry of 

Environment and Forests, Government of India. Thus the sole 

respondent has willfully violated the order of the Hon'ble 

Tribunal dated 30.06.2009 and as such deliberately committed 

civil contempt within the meaning of section 2(b) of the 

Contempt of Courts Act, 1971. 

1. That the applicant begs to state that the rspondents 

have not yet preferred any appeal against the order dated 

30.06.09 and as such same has attained its finality. It is 

therefore, incumbent on the part of the respondents, more 

particularly respondent no 3 and 4 to follow the said order 
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dated 30.06.09 passed by this Hon'ble Tribunal in its true 

spirit. 

1. That the respondents' non implementation of the 

' directions given by this Hon'ble Tribunal of which they had 

full and specific knowledge have the effect of diminishing 

the authority and prestige of the this Hon'ble Tribunal in 

the minds of the public and is likely to disturb the 

confidence of the public in the unquestioned effectiveness 

of the order of the Hon'ble Tribunal. As such, the 

respondents are duty bound to implement the Hon'ble 

Tribunal's order dated 30.06.09 passed in O.A. No. 125 of 

2009. It is stated that the attempt made by the respondents 

to frustrate the claim of the applicant by not implementing 

the directions of the Hon'ble Tribunal is highly deprecated. 

has made out a prima facie case for passing appropriate 

direction to the official respondents to release the 

consequential benefits pursuant to the antedating of the 

date of induction of the applicant to IFS with effect from 

26.09.96, i.e., the date on which the immediate juniors of 

the applicant were given such promotion along with interest 

@18% accrued thereon. It is further stated that there is no 

delay because it is a continuing cause of action and the 

order dated 30.06.09 attained its finality when the Hon'ble 
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High Court by judgment and order dated 14.02.12 dismissed 

the W.P. (C) 448(AP)/2009. 

,-, 1. That this petition has been filed bonafide and for 

securing ends of justice. 

P R A Y E R 

In the premises aforesaid, it is most 

respectfully prayed that Your Lordships may 

be pleased to: 

Pass appropriate direction to the 

official respondents to release the 

consequential benefits pursuant to the 

antedating of the date of induction of 

the applicant to IFS with effect from 

26.09.96, i.e., the date on which the 

immediate juniors of the applicant were 

given such promotion along with an 

interest @18% accrued thereon till the 

date of actual receipt 

Pass such other order/orders as may be 

deemed fit and proper in the facts and 

circumstances of the case. 
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VERIFICATION 

I, Brajesh Chandra Das, son of Late Ram Gopal Das, aged 

about 66 years, resident of Geruapar, P.O. Sarupeta, 

District Barpeta, Assam-781318, do hereby solemnly affirm 

and verify that the statements made in the accompanying 

application in paragraphs c - 
( are 

I 	/ 
true 	to my 	knowledge, 	those 	made 	in 	paragraphs 

lo,i (e,it) being matters of records are true to 

my information derived there from and the grounds urged are 

as per legal advice. I have not suppressed any material 

fact. 

And I sign this verification on this the t5-tC day of 

2012 at Guwahati. 

N,ya,~ 
APPLICANT 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
ANCU 	P/L 

GUWAHATI BENCH::: GUWATI 
,, FntnalAdlo 1118st' 

oginal AppICO0fl No.i25° 2009 

Date of Order 	This the 30 11,  day of June 2009 

HON'BLE SHRI MANORANJA MON VICE CHAIRMAN 

Shri Brajesh Chandra Dos 
Son of Lale Ram GopOl Dos 
GeruaPar, P.O. SaruPet 
District : BorpetO. Assom 
PIft 781 318.

App(icqnt  

By Advocates: 	
Mr. S. Dutta, Mrs.U.DUttO, Ms.Pahmida K. Zannat, 

um & Mr. hanakYg Shankaf HaZakO. 
Ms.Nimshim Vash  

-Versus- 

The Union of India . 
Represented by SecretarY 
to the Goerflmeflt0f India 
Mtnislrl of EflvWOnmert and Forest 
poryaVOrOfl BhavOfl 
CGO Compie, Lodhi Road 
New Delhi- 110003. 

2. 	The Director (IFS Division) 
• 	MiniStrY of Environment and Forest 

poryavaranBhavan 
CGO tomplex, LodhiROd 
NewDeIhi_11 03. 

3: 	The State of ArUflOChOl pradesh 
Through the Principal SecretarY to the 

• 	Government of AruflOCh0l Pradesh 
EnvirOnment and Forest DepOment 
(tanagaf 791 1 11 . 

The principal Chief ConseNOtOr of Forests 
AruflaChal pradesh, jIanogar- 791 1 1. 

Union Public SeiCeC0mmon 
• Through its Secretary 

Dhotpur HoUse 
New Delhi- 1 1OO69 

. .. ......................

Respondents  

By Advocates: 	Mr. G. Baishyd, Sr. C.G.S.C. for Govt. of India & 
Mr. R. K. Dev ChoUdhUrY for Govt. Arunachal Pradesh. 

be ttue 
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• ORALQ' 	
1 DEE. 22 
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MAN0AJ 

Applicant (who was appoiflle(i as I:oresl Ranger. in 

NEFA/AIUfl0Ch0I 
Pradesh on 01.04.1970) was, promoted as ACE during 1980. 

One ot his junior named S.J. JongsOrn (who become ACE during 931, by 

direct recruitment to State Seice) superseded him during 1988 by 

obtaining promotion as DCF in State 	
1992, ' omébOThe 

n as DCF. AppiCOflL having not been ge 
were a lso granted promotio  

motiOfl approached the Hon"ble GauhOti High Cou by way 
of  ipg CR 

ro . 

No. 455/1993; whiCh WOS, 
virtuOUy allowed, on 18.05.198, with direction to 

piomole the Appucant w.e.f. 28.11.1992 with all seice benefits including 

the $late Govt. brought' 
seniority. ccordiflgtY by an order Dated 24.06.199

9,   

by creating 1empora post of DOE with effect 
the Appllcant to DOE post  

from 28.11.1992 i.e. the date on which his juniors received the promotion as 
order. dated 

DCL Later, the Writ Appeal No. 36/2000 (challenging the  

o. 455/1993) WaS dis 
18.05.1998 passed in CR N 	

missed, OS mt ruçuoU by, the 

Division Bench of the Hon'bie GhOii Hi9QO 6n2 O62006. 

2. 	
WhUe the gevaneS of the AppIica1t were pending bet or. the 

on'bt High Cou, s atoresaid, some officers from 
AIUflOCh0I pradesh 

H 	e 	 a 

Fore1 Services were nominated (by the State Govt. of AluflachOl Pradesh) 

for promoliO to IFS and four persofl (some of whom were juniors to the 
26.09,1996. Appllcant was not 

Applicant) were granted promotion (to IFS) on  

nominated by the Slate Govt.; apparentlY becouse he was superseded by 

his uruOiS, by that time, by the 
action of the Slate G0vt 

O be trUe cOPy  

• 	, p,J oct9 	,. 
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However, after succeeding (with oid of t'h'HH'oA'hI COurf 

- order as aforesaid) to get DCF post in'Sla'te.Govt. Service, the Appliäànt was 

granted promotion to IFS on 18.08.2000. His representatiOn to antedate hk 

p(omotion (to lS) to 26.09.1996 (i.e. the (1010 when his juniorS WOlO 

promoled to IFS) was forwarded by the Stale Govt. (of Arundchcil Pradesh) 

to the Govt.. of India on 22.03.2005. He filed another representalion on 

18.08.2006; which was forwarded (by the State. Govt.)'to Govt. oindiO on 

07.09.2006. On 04.07.2007, the State Govt. of Aruriachal, desh.issed an 

order placing the name of the Applicant above the namd of aforesaid Shri 

S.J. Jongsam in the Senioty/GraddtiIsldafed03.07,1993 of DCf in State 

Govt. Service by treating him.(Appliqñt) to, be.,.in 1 he Cadre o'D:F w..e:f. 

28.11.1992. Applicant, thereafter submitted representations to th Govt. of 

India on 19 Ci! 2007 and 25 11 2()/ soaking to artoaate his promotion to IFS 

In' response to his letter dated 25.11.2007, the State Got. of 

Arunachal Pradesh informed 'the Applicant (in their Communication dated 

10.10.2008) that his (Applicant) representation dated '10.08.2006 (cidirning 

induction to IFS w.e.f. 26.09.1.996 in accordance with the judgment dated 

28.06.2006 in W.A. No.36/2000aga'iñst judgm'eot daféd' 18.05.199&inCMI 

Rule No 455/1993) was forwarded 10 Govt of India on 0709 2006 and that 

the Govt of India has also been requested on 24.07. 2007 to refer to the 

representations dated 24.02.2006'& 27.10.2006of.. the Applicant and that no 

decision has so for been received from. Govt. of India. Finally, 	was 

disclosed in the said letter dated 10.10.2008 of the State biGovi. as under:- 

"Your promotion, to IS cadre from the State Cadre 
with retrospective effect can be done 'by the Union 
of India only in accordance with IFS (Appointment 
by 'Promotion) Regulations, 1966. The Service 
benefits as admissible to you : under. rules will be. 

•- 

O be true c0PY 	 I  

p\ ( 3e 
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 Gtiwahati Bench .  

considered On rec pt of ft ii becision troir the 
Govt. at Iridid." •. 	 . 	.. 

.5. 	. Finally, the Applicant (who ha already relired from services on 

31.07.2005) submitted a representation.to the Govt. of India on '03.022009 

(which was loiwarded to Govt. of India, by the Stale Govt. of Arunochol 

Pradesh, on 24.03.2009) .before filing the present Original Application :(Ofl. 

29.06.2009) under section 19 of the Adrninisfrati'e Trib.rials Ad,., 1985; 

wherein he. has prayed as under :- . . . I . . 

r 

"8 1 That the Hon'ble Tnbuna be pteas?d to dire5f the 
responderts ld to  ho  review DPC s9 as to cbnsidoi 
inductton/ap56jn1ment of the applicant 16 t he FS 
(AGMUT Cadre) with :efff Irorn 26.091996. i.e., the 
dake vten his junk Sri SJ ., Jongsarn' was 
inducted/appointed to the Saia're 

8.2 That the Hod'ble ribunal be pleased to direct the 
respondents to consider grant of the bnft o 
Junior Administrative Grdde and Selectioh Grade 
with effecf I from the year 201 and 2005. 
respectively, or the dates when Sri S J Jongsom, the 
immediate junior of the appiicanf was 9ranted the 
said benefits 

83 That the Communique dated 1Q"lO 008 be set 
asideand quashed. . 	.. 	' 	. . 

	

8.4 	Costs of the apphcqt ion, 

	

8.5 	Any other reIiét;(s)to Which theap icanifls eEMiiled 
as 'the Hon bl Tribunal may deem f 1t açf proper" 

6. 	Heard Mr. S. Dutlä, learned cOunsel apperiñ 	f& fie 

Applicant Mr. Gautam Baishya learned Sr Standing Counsel for the Union 

of India and Mr. R. K. Dev Choudhury, learned Counsel for the SIdle of 

Arunochal Pradesh (Jo whom Copies of this O.A. have already been 

supplied) and perused the materials • 

be true CWI 
Certt 

• 	 . 	
. 	 . 	 . 	

•. 	•: 	' 	 • 	 . 

• 	 ' 	 • 	 . 	 . 	 . 	 '. 	 ... 	 . 	
:'.I ' 	 II 
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I 

7 	By order dated 1805 18 of t'h Hon'bI Hgb óourt rendered in 99  

CR No 455/1993 the Applicant was to be given promotion iirospectIvelY 

wet 28 1 1992 with all service benelits whch h includes he rigt to be 

considered (or promotion at appropriae stage (at teal wh,eh ls juniprS 

eccivcd cor sidoratiofl (or promotion) and, 	rdiythiP..t.Y).... (d 

Arungchal Pradesh) and thpvt, oHndjd ought  La—yQacted  

conIf the cape of the APplicant for nomjatiofl (for proWQJbntQiFSLQi 

least  with eftect from The date bis junjors'were ndrnigateLrnoteti 

by  detailing a Revw Conmjit. Since the Slote Got. '(bf Arunachat 

Pradesh) has by now, repeatedly written to the Govt of lndiO to consider 

the case/repreSentotlOn of the Applrcantth ntedde his rOotiOnt9 1S) 

is now for the Govt of India. UPSC 

del oil a Revw Comitteio exa 

Q)jçqnt could have been nornjpoid at the fime(26.Q2j 9 .6 ehi5  

in State Govt. Service wer 	inedAai0L. to iES 

QrjflgysJnctJ if require 1  by creoñg i 	atetii raryptJin IF1 frà 	a 

retrospective date and,npW clqimed b th 	Aplicaflt also  cns1er his 

for conferment of'Jynjp Adrnnit1ate ra' an ec1ioflSe 

w.f. 2001 & 2005 respectivelY as his n-Jisput.d Jun 

ShriS I Jon_qsom . _got the so!d  benefits duflb6.001 25 

I 	
I 	 I 	 II 

8 	II has been alleged by Ih Ap2liCaf that lntpad of açing 

pioirtpl'y the Rcpoden 4 s are only salisi led by transmitting, &sitting over the 

repeated repiesental'onS of the Applicant for years his the posuive cose of 

the Applicant that no fnaI orders have yet been passed by the Cr,fral 

Govt. on his (Applicant) repeated representations. Copies of the etter 
1- 	

.. 

dated 10.10.2008 and 2.03.2009 (filed as AnneXUre1 1 & AnneXUre- 131o this 
C) 



I 
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C A ) of Ihe Slale Govt qoes to show thci I Govt of k idia I as nbi reacted on 

the players at the Applicant (to antoda his promotion to IFS ba date on 

which his juniors got the promotion) tifl 10.1Q2008/24b32t0 I  

I 	I 	
I 

9 	In the above said premises without any v'as1e of tiind 'thi 

molter is icmilled to the Respondents (Govt of India UPSC & Stqle Govt ol 

Arunochal Fradesh) who shoild act promptly to conde thp cdse of' the 

Applicant for his promotion to IFS from the dotes 
.
(starting from 26 09 F996) tips 

juniors (in State Govt. Service) received promotion lolFS;by detailing a 

Review Committee headed by UPSC and to grant him: necessary rolie1 as 

due and admissible under the Rules by way of passing a reasoned order 
IS.. 	•. 

II 

within 120 days from the date of receipt of copy ol Uti 

0 . 

I .  

10 	Sublecl to ahoei oberva1i6s crnd tdirello 	t this cases is 

disposed of.  
1 	 I 

11 	Send copies of this order 1 10 the Applicant and 	all the 

Respondents (along with -thb copies of the Oninal Appticction ' by 

Registered Post and free copies Of this order be also supplied to th 

Advocates appearing for the parties. 

C . 

sal- 

I 
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I. 

Govt of India 	III 	 I 

Min±stry of £nironent and Forest 

L'a!yavaran Bhawan, CGO Complex I 

Lodhi Road, New Delhi 110003 

Sub:- Implementation of CAT G,wahati Bench's O.. 125 

of 2009. 

Sir, 	 H 

Please refer to the dAT Guwahati BeIich 	0 A Nci 125 

of 2009 issued under [emo NO 3B7 dt 22 7' Q9 an irnernent 

the order as per directive ot LlUS' 9 o, th 	di 6 A 

within the stipulated days e1se I 

i 	

s'al1 appoach the CAf 

Guwahati Bench for further acon Please t± -eat th,S as 

most urgent 	 I  

Yours Faitht1illy 

Sd!- 

15.12.09 

(rrajesh Chandra Das): 



r___•_ 2.2.-  
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THE GAUHATI HIGH COURT AT ITANAGAR 
(The Hugh Court Of Assam,NagaIand,MeghaIaya,anIpur,TriPUrMIOrath nd Arunachal Pradesh) 

. 	 . 	 . 	 : 	 •• 	 • 	 I•.• 	
: 	 • 	 • 	 . 	

! 	 • 	
: 	 • 	

i: 	
' 	 • 	

.•: 

I 	 ITANAGARBENCH  
I 	 r 	ii 	I 	 Page t"Jo 	:1. 

z2/• 	 , 	•,:. 	P .. .. 	 H 	 • 	 • 	 . ___) ------- 4--------L 

CASE NO WP(C) 448/2009 	 pistrict Pbpum are 

Category : 10057 (Order ofthe AppeIIáte'Or:R/i.SMna)ädthóriy.,) ., 	 •.. !I. 	
: .I 	: 	' 

---'. --- --- -----H-------
L------------ 

1 	Shri Samjan Jongsam 	 I 	I 	 ,- 
Gt•wahatl Bench 

Sonof It. T.Jongsam, Deputy Conservator:of Forest, 	• 	 I 	 • 	 • 

office of the Principal ChiefConservatQr of Fgrst, AP I 	 . : • 	 • 	 , 	
:' 	 • 	 fl 7 

Itanagar 	
. 	 . 	 . : 

	 • 	 . 	 ; 	 I  • 	
: ,. • • 

2 	Sri R K. Deori, 	 : .t 
son of It. K.R. Deori, Deputy Conservator of Forest, 	 •. . 	 • 

office of the Prindpal Chief conservator of  Fost,  
Itanagar 	 ; 	. 	, 	i 	. 	. 	. 	: 	. 	•• 	• 	• H.. 

Petituoner/appellant/applkant 
Versus 

I 	Shri B C Ias 	 t 	 I Ij I  

son of It R G Das, resident of Geruapar, Dist 	
I 	

1 1 

Barpeta, Assam 	 I 	 I r 
2 	Union of India  

through the Secretary to the Govt of rnd4, ' Mirrstr 
 

of Environment and Forest, new Delhi,  

3 	Director (IFS Division) 	 I 	I 11 
I 	

I 

Ministry of Environment and Forest, NewDeltIi 	
1 	 I  

4 	Staste of Arunachal Praesh 	 I
I 	

I 

represented by the Principal Secretary, Envinmen 	
I 

and Forest, Itanagar 	 I 	 I  
5 	Principal Chief Conservator of Forest 	

I 

AP, Itanagar 
6 	Union Public Servicer Comm iss:on 	 I 	 I  

Dholpur House, New Delhi 	 . 	. 	 •••,..•. 

• ,Respondent/Opp. Party'. 

Advocates for Petitioner/appellant 	
I 

MrUBhuyan 	 . 

2 	Mrs S D Bhuyan 	 I  

3 	Mrs K M Talukdar 

4 	Mr A Hazarika 	 I 	 I 
5 	fvlrBCliakralit' ,  

6 	Mr4Apang 	 I 	 I 

7 	Ms L Lombi 	 Y I  ii 

	

' 	I" 	' 	':. 	. 	.1' 	4 	.• 	•. 
I 	I 	 I 

AdvocatesforRespYndents 	' 	' . 	. 	I•. '" ' 	II 	 . 

GA 	
1 

2 	CGC 	
I 	 1 

3 	Mr P K1wari 	 I 	

at 
5 	MR LTenzin 	 I  

6 	Mr A K Singh 	 I 	 'Authonse 	SThofActJ of 

	

Summary Of Case And Prayer In Brief 	 Certdled to be true COPY 

Dismissed  --- --
. 	- 

CERTIFIED COPY OF JUDGEMENT / ORDER 
- - -- - - - - - -- -- - - --- - - - --------------L_ ------------------------------------

DATE OF FlUNG APPLICATION 	I 	DATE WHEN COPY WAS READY 	I 	DATE OF DELIVERY 

21/02/2012 
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BEFbRE 	 I  
THE HON'BLEMR JUTICE i ;A AN,SR'I. 

THE HbN'BLE MR JUSTICE AC UPADHYIAY. I 	-' 
DA TE OF ORDER 14102/201 2 	 Céntr Ad,mrnstrattve TrIbuna1 

J UDGMENT & 0 R D E R 	 I 	Gnwhi Bc'nch 

(CD R AL) 	.. 	 01 

{IA Ansari, J} 	 S  

.d to be true COPY 

bate 

S 	
S 

We have heard Mr. A. Apaiig, learned coinsel, for the.etitioners, and 

Mr. P.K. Tiwari, learned cpunsel', :  fo'r th .ré8'pordt,No.1.. We have also 

heard Mr.M. Prtin, IëarndASG, f,r the 3 and 6, and 

Mr. R.H. Nabam,. learned Senior Govt. Advoctd, or the respondent Nos.4 

and 5.  

With the heloi. cf this writ applicatiOn, rhad: under Article 226 of the 

Constitution of Iñdia 11 .the petitionels haveutto hallnge.the order, dated 

30.06.2009, passed by the learned central Administrative. Tribunal, 

Guwahati Bench, Guwahati, in Original Application No.125/2009, whereby 

the learned Tribunal has directed the State..respondents.tO consider the 

case of the respondent No.1 herein for his promotion to the, Indian Forest 

Service, with..effect:trom 2.06.199 	by . forrpuing areviev cQrnrnitte,e within 

a period of 120 days' from the date of reeipt ol the copy of the order, 

dated 313 06 2009, aforemeptloned 	I 	 L 

In order to understand 'th 	aterial issus 1 imnvolvëd ihis writ petition, 

and, in order to appreciate the reliefs, if apy; 1  th hih the petitioners are 

entitled, it is .apppsitto take note o thpse facts, which are relevant for the 

purpose of a correct. decision j;fl the writ petition. Put in a nutshell, the 

material facts are as under.  

(i) The respondent. No.1 wa appointed, as 
I 

Foçest Ranger, on 

01.04.1970, inth' 5e erstwhiie North East Frontier'Agency, which has 

presently become the State of A-riinachal' Prad,esh., By' notification, dated 

15.10.1980, whil'.réondeflt N6.1 was' pr6,4e'd 1  retrospectively to the 

post of Assistant Consrvator' of 'o.rst (i'. hort, 'ACF') from the post of 

Forest Ranger with effect from 20.02.1'980',,thè rcent petitioners were 

directly rëcruited'td the Arun'achal Pradesh State Forest Service as ACF with 

effect from 01.04.1.981 and they verê confirried in. the said post with effect 

from 01.01.1985  
(ii)Thereafter, thepetitioprNo.1 herein, namely, Shr S. Jongsam, was 

granted officiating promotion .o the 1post of Deputy Conservator Qf. Forest 

CV 

co 

...'- 	 t 

m 0 
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(in short, 'DCF'). the promotior o 	etitiorér No;1 'wa fbHowed by an 

order, dated 28.11.1992, whereby the present petitio n ersl ii aIng with three 

other State Forest Service officers, were given reuIar promotion as DCF in 

the State Forest Service. Thus, the petitioners were regularly promoted to 

the post of DCF with effectfrQth211.i992., . ,. I • 0 

(III) Alleging to the effecthat he as sIor tb1the prsent petitioners, 

because he was promoted tp the osof ACor1 2Oç2 8O, whereas the 

present petitioners were 6ecru 1itd diretly 'the pot q )CF on 01.04.81, 
0 	 jo. 	j 	0; 	 •0' 	 . 

respondent No 1 herin filed 	vrit ethtion, under' Aftic1 226, which gives 

rise to Civil Rule No 455/9J3 wherein he contended 1  th 	the present 
0 . • 0 	 ,I: 	 •• 	'• 	

00g.: 	 0 	 •••• 

petitioners were junior to hin, ,e [pad been wrDn 1gly suprseded and 

claimed promotion to the post of EDCF Before th 	ue could come 

to be decided, thee' Sae Set/ice ofcs, ijdug the pesent
14  

petitioners, whom respondent NQ L had claimec to b jüçyon to him in the 

said writ petition, 'were all nominated, on 26.09.1996, tO 'Indian Forest 

Service. However,..uponnO,rination of the preent petitioners to Indian 

Forest Service, as indicted hereinbefore, Qvil Rue No.455/93 ws 

	

on 18.05.9., by thIs Co:u ,T\'V.hrY 	
sondntN,o..1ts prayer 

x'was álowed and a diictiofl' vias gi\n OI  prØ1niQtëIiurJh with effect from 

28 11 92, i e , the date on 1  which the pesent 1 pethtiohrs had been regularly 

4 	prbrnoted to the post;.of DçFir t 	 yj'udgrnent and 0 

order, dated 18 05 98, afornention,ed, passed in Civil iRule No 455193, it 
I 	, 	 • I', 0•,. 	 0,0• 

was further directe that.:repnden No.1 p e!nsallje.9hI\en all service 

benefits including. enio'rity neani•ng thereby 'th' rs 1bond'e.nt 'Nod herein 

ettUe ought to be.treated,,, 	tie post ofDCF,1seni.or;toth,.prsnt petitione.rs 	
0 

to . 

	 0 	 I 	, 	.0 	

I 	 ' 

te 

 

iv) In compliance with the directions so issued, in,'C'ivil RujeNo.455/9,. 

the State Government ;  on 24.06.99, promotedHrespondent'Nod to the post 

of DCF with effect frm 2:8.11.1992 1  Le., the ,date 6n1Which the present 

petitioners too had already been promoted to the pqto'fD CF,,though they 

were, as indicated above, junlior to in the cadre 

' 	of ACF The present petitioiiers, 'theçi 1, put to,ch'allep 	by 'way of writ 
',.._ 	 0 	 •''I ' 	 ' 	

,' 	 I 

eppeal No 36/2000,tlej relies,'w'hch had le )rd'io respcndent No 1 
0 	 I 	

III. 	
0 	 00 	113I 	II, 	rl 	1 	 0 

herein and the directions,, whih hd 1  been issued in faku, o respondent 

di 	No 1 herein by a learnedi  SinIe u'dg 	of this Cóürt' 'in Civil R .  
7. 

Ilk 

No 455/1993 
 

(v)On 18 08 2000, esponçIent No 1 was npihted to, Iqdian 'Forest 

Service and, on being sd 'horninated to the 'Indian Forest Service, 

.  respondent lJo.. 1 su,bm'itted a reprsenttion to the aUt,holti'S, concerned to 

ante date his nomination 'to Indian Forest Service with effect from 

26 09 1996, i e , the date on which his juniors, rnoe specifically, the 



.. ,. 	 . 	
•: 	 . 4- 

. 	
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' 	 present petitioners,. ' were hominated to Indian •F.Qrest 'Seryice. While the 
k- 	representation, so rnad.e bithe respondentNo.1 had remained pending 

before the authorities concerned,resporldent No.1 redrd, on 31.07.2005, 

on attaining the age of superannuatidn,. A year after h'Is retirement and, to 

be precise, on 2,8.08.20061, writ àØpeal No.36/200q: was dismissed as 

infructuous. Thus, the  dëeiion in Civil Rule NO.455/1993 an'd the directions 

issued therein attained finality. 

(vi) in further' 1  compliance of the dir.ctions give1 in Civil RuleS. 

No.455/1993, th.e State Government issued , another order, dated 

04.07.2007 1  placing he repondent No..f herein above the petitioner No.1 

in the seniority list of DCFi with effect from .28.11.1992. Even though the 

order, dated 04.07.2007,, aforementioned, making respondent No.1 herein 

senior to the petitioner No 1, namely, S Jongsm,' was made almost a year 

after, the disposal of the writ 	flU gievance•,, gain.s the Sate 

Government's orçler, dteci 	 expresse,d by 

the present petitioners The order, iated bo7 200?, too, thus, rethain 

unchallenged 	 ', 	 I  

respondent No.1 hn,i" thén, made .,.présentations, .on Uzi

- 	

. - 19.07% 2007 and. 25.11.2007,, to the State and', the Centra' .Governnients 
I, 	

.,  

sekin his nomination to, tte cadre of Indian Forest.;Srv
'
i

'
ce t:o ,be given 

G ffect from 26 09 1996, ie, the date on which the present pettiones had 

been nominated to Indian Forest Service. As the representafibns, so :made 

by respondert No.lherein,had not yielded any favoüràhleresul.to him, he 

filed an Original App1icaion in the Central Adminisratkie Tribunal, Guwahati 

Bench, ,Guwahati, which gave rise toOANq.15/ciO,wherein respone.nt 

No 1 herein, as applicnt, sought for,'inter 1ia, direction to be issued to the 
be 	 . 	•.; 	, . 	

me er 	
. 	 ' . 

State and theCentral Govnnts to grnt'iiim, nin J i#bril to th cadre of.  
''I., 	 ., '•.t.p 

At1V003 8 Indian Forest Service, M. 	effect ftom 26 0 1996, when 1 h;s imthediate 

junior, e , petitioner No 1 herein, ha d been' indLJcted'to the Indian Forest 

Service.,  

. 	(viii) By order, dated 39 06 2009, OA No 125/2009 has been allowed by 

te learned TribUnal and dlrectipns kia' 	bn given 1d'.the. Gov.ernmehtMf 

dia, Union Public Service Commission and the State of Arunachal Pradesh 

t properly consider the petitioner's case for his nomination to Indian Forest 

with effect from 26 09 1996, by forming, as already indicated 
\- 

-a-bove, a review committee within 12.9 days frpm the date of receipt. of the 

py of the order, dated 30 06 2009 Aggrieved by the directions, so 

isued, the present writ 	titori pei 	nas been filc  
 

4 The principal groJnd r ofichallene to the iiii 	decision, dated 



	

. 	' 	 . 	 . 	
: 	• 	' 	 .: 	 : 

PageNo. 	5 

30.06.2009, is tt the prsent petitioners ver.e •ndt, made parties to the 
, 	

Original Applicatich, and, ( - ric, there, was'deniaI of. tprincipIes of 

natural jUstice aridJ' in seqince; threbf,. the  6'u Ign6d order, dated 

30.06.2009, becomes illegalndcrnot besustainéd. :tce itto point 

out:, in this regard, that the ordr, dated ' 18 05 9&, whereby Civil Rule 

No.455/93 was disposed of, . remained, • a ledy indicated above, 

unchallenged and attained finalit'? and, in conequene •  thereof tie 

petitioners were treated as junior to the respondent No.Ias they cannot, 

but must be treated to have had beeh junior to the resondent herein, for 

all intents and purposes, in'the cdre ofDCF. 

5. As the petitiones had been nominated' to the. I:ndiañ' Forest Service on 

26 09 1996 and respondent J\io 1 had Glaime 1d his çi 1orhinaion, too, to the 

Indian Forest Srvbe to beiv gen effctfroi 26 09 çL96, it becomes clear 

that since the petitipners wdre Jç,niior to'thd'respb9det No 1, no rejydice 

can be said to hv beenuse tb'them, when th•re not .givn any 

notice and directions were isued by the• l'eanéd tl'.ribunal to the 

concerned to consider th, case of the respondent 

No. 1 \herein for. .pomination totte •Imdan Fairest 1 81ervice witieffect from 

26.o1996 1  when his ju'nior, (i;e.,. the pi-eséit ptitioners) had. been 

brniiiated.. We do pot find any infirmity, legal or factu.al,it,h theipuned 
GU 

direction given by t 1he learned Tribunal on 30.06.2009 and we do not see 

any reason to interfere with th ei same merely becduse the .petitipners were 

not made parties to the Qrigin.al Appliatioii:,No.15/,2.0O.9. In fact, a poihed 

query was made by this çbwt a vs1a. ej4JØic án:be said to have 

been caused to the petitiojie.', béçaus'f the d ni.ss'ionto. make them 
I 	

! 

	

"ted to be true COPY 	parties in Original Application 1\o 12/2009! (O coiviing reason could be
je 

-' 	

given, on behalf of the petiio 1ners, except pointing 'out that they were 

	

dvocate 	. 	 . 	 . 	. 	.  
directly recruited to the ,post of ACE,  as againt thrspQndent No.11 who 

was a promotee to the post of AC 	
:. 	

. . 

F. 	 •, 	f.ji 

L 	6 In view of the 'fact that it has already been judicially determined and has 

remainèd unchallenged.. that the petitioners were junior,'.ô respondent No.1 

:n the cadre of DCF, the fact,that,they were directly recruited to the pot of 

	

I 	
I 

.ACF and the respon,den't N0,.1 was,a,jromotee to the post of ACF, can be of 

consequence on considering t he ultimate direction, which the learned gno  
.' 	 I 

	

,. 	 Tribunal has given by its order, dated 30, 06'2009, particularly, when the17. 

	

IP,
,t.. 	. ..: 	 . 	 .  

letitionprs have been treated as j'unior to the responçlent No 1 even ip the
lil

4adreofDCF., 	 •.I,;I 	
' 

	

I 	
'VII, 	

I 

. 	 I  

7 The directions, given y  the larned Tçibul on ' 	O6 2009, have also 
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,- 

 bje been challenged on he 1 :rufld, that th 	suctT b1atter o Origna
il  

Application No 125/2dO9'14 	not tnabIé' fd' 	 that we have 
IIII 	II 	I 

elaborately discussed abov, We o ro fIn fat't1rned Tribunal was 

incorrect or acted illegally in either e1rterbaiqng ct 	fiiinal1 Application or 

in issuing the directions, wich it has issued ' 	 I  

Yet another ground of hthIlengto the deisiOn reached by. the lrned 

TribunaL, on 30 06 2009, k that respondnt No 1 td approached the 

learned Tribunal belatedly This groühd is a groynd whIct?1 1  is not open to 

challenge by the petitiOne, when te petiqter wër dedidedly junior to 

the respondent 
.

No I inthe'ad  

.. 	 : 	• 	 ' 	-: 	: 	 :I 	! 1I 	: 	. 	 :• 	• 	 • 	. 

I ' 	
IWe 

  

 

Though an, atternpt !taS 	 :0fl bji of.heiebiqfle, toshpw 
Ill 	t 	Pt 	

I 	' 

that the directions 	 'bi'hde 	daed 	 in Or4g1Inal 

Application Nos 11 çid f, t Adm1nIstratIve 

Tribunal, Guwahati Bnch,GuNahat 1, have srn bagOfl tlie diretions, 

which have been jsued in Origi'al 4iplication NO 12S/ciQ we must point 

_ou that in Original' Application Nos 118 and i72/2OQ6What ha been 

r ribuçial is that i terms of he relevant rules, by the learned  
\ 

S. 	
there ought to tave been 'triennial ,cadre review and:he learned Tribunal 

has, herefore, dirctd that, necessy revi ~WI be ,cred out within the 

" 

 

period of, si ' mprhs by the e?alanØ theStte pov1ernments .  
II 	4 	1 	 'r 	I 	 jI 

_0 	 The 	, sc isud, Is 	 IueIpn pf seniority 

of the respondent Nod 	 the cadre of DCF 

or in the matter of noir1pn' 'to, t, indiafl lOrëstulCe" hsrtiuch as the 

petitioners were, nd 	 cmir, 	tptPo ndent o 1 in 

terms of the directions id inGJvl'l Rle 	 "ç'biq ha\ie atained 

finalit' 	 I 	

I 	 I 

Of 

I 	
Ii 	II 	I 	

Ii 	IIIIII 	i 	I 	I 

	

II 	I 	 II I 

	

I 	I 	 I 	 I 

10 	Because of what have been ciscussed aid pbo i ntéd out aove, ie find 
I 	 I 	

I 

no substance in this, writ petition This writ petition, ther 
,
fore, fails and the 

same shall accordirgly'starid dismissed 

11 	We, however, leave he partito be 	heii dvvn oss 
i•''j 	.11,:.uIhl;,.; 	

;" 	 ' 

1 	
1'rI 	 I 	 i 	

1 	 I 

Certified to be true cOPY 	
r 	

1 

, Loco 	 1 	11 J ilt 

tat  

I 	 I 	
I 

	

11 	I 	

IIlhI)Ji 	 I 

1'h1: 



'tñtMrnjjstratjve Tribuna' 
Gnwahti Bench 

/ 

. 	 — 

• 	 . 	 . 	. 

• 

I 	Cha4hei 	I  
Kamal Saxena 	 Howe No 1,Governrneitt' Press 
Advocate, 	 Road, Bamununaidan, buahati- 

	

Gauhah High Court 	 21, Assam, P1ione No 95430O521(M) 

	

I 	 Dated 27 022012 
To 

1 The Secretary to the Government of India, 
Ministry of Environmnt and Fbrest, 
Paryabaran Bhawan, '.CGO Complex, Lodhi 
Road, New 1)elhi-00003. 

. I •L: 
2 The Director (IFS Dvisioi) Ministry of 

Environment and 1?orest, Parybarn ,Ehaan, 	1 

CGO Complex, odhi Road, Ne Delhi-
110003 

3 The Principl Secretary to tb9 1Gpv nmi1t of'' 
Aruiacha'l Pradesh, E n 	 f 'frotrñt ard' rore 	I  
Department, Itanag4,r-1191 11 1 	i 	' 1 4 .1 

4 The Principal Chlef Coiservor' of 'des, 
Arunachal Pradesh, Itanagar79 111 1 

5. The 	Secretary, 	Union 	'Public 	Service 
Commission, Dholpui House, Shahjahan .oad, 
New Delhi-i 10069 

In re: 	W.F.(C) No.44812009 (Samjan Jongsam & .Anr —Vs- -Sr'i Brajesh 
chandraDas&ors)  

Sub 	Order of the Hon'ble Gauhati High Court dated 14 02 2012 
I s,: '  

Sir, 	 I 	' 

My client Sri Brijesh Chandra D9 h'd prfene p Nq 1 Z5/2069 1before the 
Gauhati Bench of Central' A'dniinistratv T.-f6inAl 	antedatig' hi prthTlotioTl to IFS 
w e f 26 09 1996 i e the date o whith his iinmediate junior 	Samja Joiigsam was 

	

Certified tobe true copy 	 I  

• 	 Ath'bce 	 . 	•. 	•• 	• 	• 	: 	 . 	.. 	'•. 	. 

1.: 

	

I 	 I 	I 



- 	 S 

IS 	
S. 	 •-1 

S 	
GnwIVitt Bench 

EMM 

2 
	1o1 [' 

given such promotion. The aforementiofled OA was- IOw .-b. - v.1W6 Tribunal by its order 

dated 30 06 2009 directing the Government of India, UPSC & Sttte Goyernment of 

Arunachal Pradesh to act promptly to considpr th' cast of the pIian, tor hs romotipn 

o IFS from 26 09 1996 by detailing a reViv ommtte ie within 1I0 dayS ftonlithe date of 

receipt of the copy of the order 	
I 	 I 

I 	 1 	 II 

Against the aforementioned order of tF e Tbui1al the pivate oppoit iparties Sri 

Samjan Jongsam and Rama Kanta Deori preferred W P (C) Np 4. 8 1009 bef6re the 

Itanagar Bench of the Gauhati High Court wheein by an interim order datefi 19 I 12009 

the High Court suspended the order of the Tri'büiáL However, by rdëthteI 1 4.0;20 12 

the Division Bench of the High Court dismissed the aforementioned iit ptltion(copy 

enclosed).  
In view of the dismissal of the writ petition, the order of the Guwahati Bench of 

Central Administrative Tribunal is now required to be complied With Kindly take 

appropriate administrative measures tow,,ards compl.i4ce o çthe prdr of tl Guwahati 

Bench of Central Administrative I ribura1 witlioi.t tthther la 4I1III hit my r1t 
I 	

i 	 I 

would be left with no other alternative but to pusu an adtipi for coliipt his is for 
I 	

II 

your information 	 I 	 I 	 I 

	

1 	
I 

Thanking you  
YoQr faithfu1Iy I  

I 	IkaiSaxen); 

	

Advocate 	
S I 

Enclosed: 	 S 	 S 	 S  

1. 	Copy of the order of the CAT dated 30.0.09 	- 	 S  

passed in O.A. No.125/2009.  

2 	Copy of the order dated 1502 21012  of the 	
I 

Hon'ble High Court Passed in W P (C) Np 44812009 I 

	

I 	
1 	 II 	Il 	I 	

I 	 I 

1 	
r 

	

I 	I 

- 	 H 	
•S .: 5 	 1 : 	 I 	SI 	 S  

I 	 I 

	

'I 	
II 	

1 	 1 	II 

- 	 S 	 S 	 I 	- 	 14 	.. 	),I • 	 lIIS.i 	
555 	 II 55511 	j 	1 	- 

	

I 	I 	 I 	 I 

	

I 	 I 

I- 	 I  



LY 	•H1 	
I 	 , 

l 	
.4 I I  ' 	

• 	-I-- 	
i_i 	':::-3O 

. 	 No.320122/2di07IFS-I (AGMUt)  

Govnment of Ipdi 
inistry,ofExivirorirnent and Forests 	• 	 . 	 . 

. 	 . 	 . 	 . 	 PrvaranBhawan, , 

. 	 . 	S 	 • 	. 	 , cGQ Coriiple LQdti Roa 
. 	

: 	 ' • 
I • 	 Néw'De1h-11UQO3 

.. 	 .I • 	 : 	Dated,: AprI' b9, 2012. 

To f  

. 	 ill 	, 	 , 	 I 	• • 	• 	i. 	 k 

' 	

II, 	
I; 	, 	•:• 	' 	' 	' 	r 

1lie Chief Secretary,  

	

Government of ArunM:häl prad'sh, I 	 I 	 I  

	

Department of Envivoriment ardIorst," 	I 	 I  
•Itanagar  

	

I 	 I 	[ 	 I 	I  
Subject - Implementation !of  T' G*bI 	çI'tAi b1 Zöb in 

OA No 12512009  filed by Sh B C las W uo'E &, others 

	

• 	 II 	 I 
Sir, 	 I 	 I 	

ii 	 1 	
4 

I am directed tO 1  refer to  Gvt.*of Açiachi ;Pradh ~:bepomqent .  '3f 

Environment & Forests) letter No.FbR;294/EA/20Q6/4.2, teç1;2841d11 and to 

say that Hon'bie Guwahati' High Couçt t Itanagar enth vide order dated 

14.2.2012 (copy enclosed) has dismissed the P(ç) 448420Q file by S. Jongsam 

and Shri R K Deori requesting not to implement the order date0' 2009 of the 

Hon'ble Centra Admi nistraive In btha I, Guvahat irti te, ondnts (Govt 

of India, UPSC and State' Government of .  ruc1htI Preh) 't® cpr1 4c1er 1te case of ,  
,i 	t t•i 	',., 	•i 

Shri B C Das for his promoion to S'b' cbivnin 	Review çStion1  çommttee 
I 	III 	I 	 III! 	 I 	

1 	II 

!"ieeting 	 ii'i 	

Ii 	 I 

I 	 'I 	
LI 	 1 	 1 	I 

2 	It is informed that UPSC aslreaiy 1ten acriñn the vn'atter y hoIdng 
I 	j 	I 	I 	•I 	I 	1 

Review Selection Committee Metipg on 1 2 2'QlO ir USG httthh iecGmmended 

for modification of the Sct Ust of 199S.9 a in1é 	V  

S. No. 	Name of Offlcer(S/Shri) 	. 	 Date Of B:h. 
1* 	R Modi (ST) 	 I 	 01 03 147 

1 	Brajesh Chandra bs 	
. 	

01.08.1945 ; 	 I  

2 	S.J. Jongsorn(ST) 	
-: 	

'03.019 

3 	R.K Deori (ST) 	I 	 . 	 • . 01'O3Li95,.i,  

4 	S. Thirunavukrasp 	I 	 O2[954 
I 

5 

 

S. Choudhury  

6 	MCBaruah 	 I 	t3Oh194i1 'I' 

	

I 	I 	 •, 	. 	.1 	1 
ill 	. 	 . 	 .• 	•1 	 . 	. 	. 

* Shri R. Modi stands included in 	dtt Lit of 19IpnIthé I 	 niindatrn f 

the Review SCM heldron 9 6 20081 	r 	 I 	I 	 H 	 I 

	

• 	)i!' 	:, 	:11 

I 	 I 	 I 	 I 	 I 

I 	 1 	 I 

I 	 • 	

I 	I 	 I, 	 II 	1 	. 

I 	 . 	. 	 . 	. 	. 

uW  

I 	
. 



_ 
EU'i 	1 

1 	- 

4; 	4 _ 
3 	After obtaining approval of. XA and cenloVt . t1i 	Jlb$C !ias finally 
approved the above Select List of 15-96 In vie of this, ' th Mirnstry ,  of 
Environment & Forests and State Govt of Arunachal Pradesh hats tompiment the 

above order dated 30.62009 of Hon'ble CAT, Guwahati, by ,  ssukg reed rders 
for induction/appointment ofShri B. Ds into IFS. The Ministry hs also to issue 
orders for his revised Allotment year and fationOf.intes4 .seniorjt, apdaIso issue 
h i s revised promotion orders of JAG/G/CF/CCF etc if nyue tdhibased on the 
revised proposal to be submtted by'the State Aru'aèhai' Pradesh 

since this is a very old matter, the records p th Mistj, re ñt readily traceab'e 

	

- 

However, a copy of Nottfioatoiiì 'I 	 äd 1 	1'QQOi,Iued by 
the Ministry for appointing Shri B C 	¼ti e,f 182OO8 ir dIb4at1ng him 
Arunacha Pradesh segment of 	 isercIsJ  

	

I 	 I 	r 	j 

4 	In order to implement the above said'CAT 	 2OO9,ii 
etter spirit, the State Govt of Arurih! PrdesYis reustçi to d, jfurnish the 
proposal for his Induction/apontment into IFS lorg ¼hth copie ofihis ' Mirstry's 
earlier orders/notifications etc for his 1 lnductiQn into IFS, aldt'mnt yeah and fixation 
o inter se seniony and also promotion order of JtAG/SG/CP/CF etc lf any urgently 
to enable this Ministry to process the case further l 

Yours aithfully, 

ii 	
1 	

I 

	

1 	'I 	Saxera) 
i  01 

i 	
ie!e 	i2462q65 End as above  

I 	

ii 	

11ii1j11111 

Copy to:- 	 t 	 : 

1 The PCCF Arunachal 1  Pradesh, Itar1a dr  for. 	 tild n silHi hr 1ecessary 
action Itis reQuested tlia a copies h 1 bov docu1h1n in res 	hi B 'C 
Dds ma kindly be furnished to this Miris1ryirgent]y  

I, 

	

~- Shri B.0 Das, Sb Late Shri Ra GpIas 	 Dstric: Barpeta, Assam, Ptn-78131. for infprrration It is requested that a copies of 
above documents may kindly te furnished to this Ministr' ucger?y 

3 The Secretary, UPSC, Dhol'pur Houe, Shhahk,1 RçaI 11N W pelhlLldOOç,9 
w r t their letter No 1Of2(1)/2O'rJAIs dated 

I 	

I 	
1? 	

jq 	
I 

I 	4 	 r 
IIed tO 	

true coPy 	 I 	
Ii 	

( \ iL'el Saxeçia) '  

	

ii 	
":1 I 	tGU) p, 	ocate 	

I 	

I 	
'ii 	i 	

I 

• 	

•: 	

• 	I 	
:II 	:•• 	

:. 	
.H4 

I 	 Itul 	 'Lii 	I 
'4 	 •! 	 . 	 •4•. 

I 	 P 	 I,t1 	

jii1 	
ii 	' 	 1 4 1 1 11 1 	

I 	 I 	I 



.. 	.. 	 .. 	
: 	•. 	: 	 , 	., 	.. 

etcnd(a  

Kh rit'iJnd 0''T 	i 

ij 	' 	c1j1111I 

I  I 	 Paryfl 	a'bvn, cGP Complex a\ ra 	 , 

I 	 Ld 	d 	1vv plhi-11O003 

I I I I  ' 	
Datd1]u4'y26, 2012 

To 	 I 	
'entI-drjinistrative Trn.' 

I 

	

	
The Prinapal Secreta (Forest),  

Government of Arunachal Pdesh,  
Department of Envirànrñeflt and, Forests, . 	 .. 

Itanagr. 	. 	.. 	I 	• ': • 	 • • 	

; 	
; i 	S 	 ( • 	 ', ; 

I  
Subject - Implementation of CAT GuhatI rddIi datpk 	OO9 in 

OA No 125/2OO9f1'bV ShB 'JifVs UOI 8 Others 

Si r , 	•. 	S 	 • 	
: 	 , 	 • 	 : 	 • 	

. lL 	hIj 	 . 	. 	. 	. 	.. 

I am directed to invite 	
etr p'evflh No dated 

9 4 2012 (copy enclosed fr ready 'etCe)fl te 	ctntfld 'bve nd to 

e 	eiveb 	the say that no reply has so far ,  b 	 Govt of Al1resh 1  i he 

matter 
 A . 

2 	As the matte peafl 	 t 	 4 i brder dated 

30 6 2009, n letter ard spirt, bt 	if 	 is pne again 

requested that the proposal for in uction!apPQIntrn1efldu ba into IFS along 

 ro with copies of this Ministry's earIer orders/tiiCt1Or ec or nd'ution Int9 IFS, 
allotment year and fixation of inter eseniord' of the fflces inlued in the Select 
List of 1995-96 and also copies of their prornoti'oçi orders of JAG/SICVCCF et may 
kind'y be furnished urgently to enable thi Ministry to prôcess'he cseurther 

	

... 	:. 	 . 	; 	•.L•• 	: 1 	 •• 

I 	 I 	
' Yours faithfully, 

	

I 	
J 	

I 	
1 

	

f 	 I 	
L 	I j 	! 	pr h 	 J( S. S Bad 	) 

Lrector (IFS) 
-2436,7077 

End as aboye  

Copy to -  

1Chief Secretary GovmtJjji' fArLnhal rrdest 
and similar necearY aeihi ' 1t tsrqpsted thatl 	bpi pt' 	doiO'mtS 

in respect of Shn B C Das än oLier 	 1959h$eleC çit rliLiayLkindly 

be furnished to this Mi nit urgently ' 	 I  

2 The PCCF Aruhacha Prash 
action It's requeted tht c*i 	of 'abo 	dthurent Irii 

I 	iett of Shri B C 

Das and other officers of 1995-96elect List may ki'ndlybe'furfliShed tO this 

Ministry urgently 	 I 	 " 

3 Shri B C Das, Sf0 Late Shri Rm Gopal Das, Geruapar, P 0 'Sarupeth, District 
Barpeta, Assam, Pin-781318 for information It is requeed that a copies of 
above documents may krpdly be furnished to tIrn MiniSry urgertl I 

4. The Secretary, UPSc, tplpur 	 ja 	'd Ne D?l1i -110069  

w r t their. letter. Nod' 209i 	 6 ''1 ,tibr inf9rtI)fl 
:Ov

:  

Cectifed 	
be tU cOPY 	 I 	

t 	 I 

	

I 	hIjil 	
1I 	

I' 	I 

	

, 	I 	itIl i J 
I 	 I 

Ii, 	,.,Ii 	•1. 



• 	 •• 

• 	 •. 	 •.• 	 I 	
••••: 	 .: 

	

! 	
1' J J i f  

• . 	• 	 • 	• • 	
•. •;•• 	 :. 	• ••• 	 ;••.• 	 H 	: 	 : 	•••• 	

••: 	 :: 	• 	 :•:;•• 
l 	

I 	11 t 

No 	12/2/2O1b FS f (ANUT)t'  

Ll I  

	

Ministry of Environment and Forests 	1 

Pa ry'ava ía n Bhawa n, 
j 	Centa1 Administrative Tr 	CGO Cqmplex Lodhi Road, 

	

GUWPh31BAflr 	 I  Ne Dhi41i003 
Edted April 09, 2012 

I 	•• 	

:' 

0,  
4he Chief Secretary, 	 ' 	 I 

04. 

	

Government of Arunacal'radesh, I 	
j 	 1 

Department bfEnvtronm1ràd Förss,  

Itanagar  

ubject - 	 GuWaht 	 2009 u' 

	

'OA No i/2thebySh 8hC 	Vs 	r!X 
•• 	

:• 	
! 	• 	• 	 • ••.•• 

•;•' 	
H 	 ::L' 	: )I . ..H ! 	L •v:.I 	 • ;q • 	• 	• 	 ' 	 •• 	••. 	- 

I am directed to refer tc GovtL Gf' ruh1 'astl 1tepartmen o 

nvironment & Forests l ett r hi tO 

y that Hon'ble Guwahati F1igh 'CpJrt at Itanagr Beñcli ie; ts order dated 

4 2 2012 (copy enclosed) tias 1  dismissed the WP(C) 44/2009 fi .1ed by ,  S. Johgsam 

nd S h r i R K Deori requesting not to implement the ordr dtd 30,61009 of the 

on'ble Central Administrative Llriburial,i  GuWahati diri1g the 1  Reondents (Govt 

of India, UPSC and State Govhment of 9adSh t 1  onide the case or 
. 	 •••.. :.•• 	 • 	 •p 	 .•••• 	 . 	 •

,: 	
•' •• 	 •. 	 •) 	. 	;•,! 	 .,! 

Shri B C Das for his p-orrptlddto:rfrS 	 Seltbn Commtttee 
.•• 	 :••••'••• 	•. 	 • 	

tIi11I••L 	•••.!lII 	• 	
•.' 	 •.!. 	 • 	 ••. 

Meeting 	
r 	

I: 'I 	 H1 

2 	It is informe that UIP 	isildy  takeil ctipn 	6e 1 çntter by holding 
1 ii:. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :: GUWAHATI 

EXECUTION PETITION NO.24 OF 2012 
MUM 
	 In O.A. No. 125 of 2009 

IN THE MATTER OF: 

Sri Brajesh Chandra Das 

Applicant 

-Vs- 

Union of India & Ors. 

... Respondents 

-AND- 

IN THE MATTER OF: 

An affidavit filed on behalf of the 

respondent Nos and 4 

* 	•* 	 AFFIDAVIT 

I, Sri Perween Kumar Roy, Son of Sri Siyaram Roy, aged about 40 years, 

presently residening at 'P'Sector, Dist. Papumpare, Itanagar, Arunachal Pradesh 

and presently posted as Range Forest Officer, Office of the Additional Principal 

Chief Conservato.r of Forest (Working Plan) Itanagar do hereby solemnly affirm 

and state as follows: 



2 	

LGulivaha ti 

78,0  

	

• 	 1. 	That I have gone through a copy of the Execution Petition No.24 of 2012 

and understood the contents thereof. 

	

• 	 2. 	That I have been duly authorized by the respondent Nos.3 and 4 to swear 

this affidavit, and as such, I am competent to swear this affidavit. 

That the deponent does not admit anything which is not borne by .records 

and the petitioner is put to strict proof of the averments made in the execution 

petition. 

That with reference to paragraph Nos.1 and 2, the deponent has no 

comment to offer as the same are matters of record. 

That with reference to paragraph No.3, it is admitted that the petitioner 

submitted representation dated 15.12.2009 addressed to the Secretary, 

Government of India, ministry of Environment and Forests for implementation of 

the order dated 30.06.2009 passed by this Hon'ble Tribunal in O.A. No.125 of 

2009. 

That with reference to paragraph No.4, the deponent has no comment to 

offer as the same are matters of record. 

That with reference to paragraph No.5, it is submitted that prior to the 

order dated 19.11.2009 passed in W.P. (C) No.448(AP) I 2009, the Government 

of Arunachal Pradesh had sent a proposal to the Union Public Service 

Commission on 22.09.2009 to convene the meeting of the Selection Committee 

tor1iew the case of the applicant for the select list of 1995-96. Thereafter, the 
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Ii 8 MtR 2013 

UPSC held a Review Selection Committee Meeting on 01.02.2010 wherein the 

Principal Chief Conservator of Forests, Government of Arunachal Pradesh was 

also present. The said Review Selection Committee recommended the inclusion 

of the name of the applicant at SI. No.1 of the select List of 1995-96 above Sri 

S.J. Jongsam at SI. No.2 for promotion to IFS of Joint AGMUT Cadre (Arunachal 

Pradesh segment). 

That with reference to paragraph Nos.6 and 7, the deponent has no 

comment to offer as the same are matters of record. 

That with reference with paragraph No.8, it is stated that the Ministry of 

Environment & Forest, Govt. of India by his letter dated 09.04.2012 had 

requested the State Govt. to furnish the proposal for induction of the petitioner 

into IFS alongwith copies of Ministries earlier orders/notifications etc. 

That with reference to paragraph No.9, the contents of the paragraph are 

admitted to the extent borne by records. 

That with reference to paragraph No.10, it is submitted that in pursuance 

to the letter dated 26.07.2012 issued by the Government of India, Ministry of 

Environment and Forests, the PCCF & Principal Secretary to the Government of 

Arunachal Pradesh, Department of Environment and Forests vide his letter dated 

10.10.2012 requested the Joint Secretary (BMS), Government of India, Ministry 

of Environment and Forests, to re-examine the matter as per provisions of the 

IFS (Appointment by Promotion) Regulations, 1966. The Government of India, 

Ministry of Environment and Forests also in turn vide its letter dated 17.12.2012 

requested the UPSC to furnish its views in the matter. 

I 	II 

I 
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UBMAR 2013 

Annexure-1 is a copy of the above letter dated ' 

10.10.2012. 

Annexure - 2 is a copy of the above letter 

dated 17.12.12. 

That with reference to paragraph No.11, it is submitted that the State of 

Arunachal Pradesh has taken all necessary steps in the matter from time to time. 

That with refetehc6'tO paragraph Nos.12, 13, 14 and 15, it is dñiêd• that 

there has been willful inaction on the part of the State of Arunachal Pradesh. It is 

submitted that the State of Arunach'al Pradesh has already fOrwarded all 

documents sought by the Government of India, Ministry of Environment and 

ForOstsvidO letter dated 07.02.2013. It is stated that after bbtailih apOval Of 

the Joint Cadre Authority, the Government of India, Ministry of Environment and 

Forests has issued notification dated 07.02.201'3 under sub- rule (1) of nile 5 of 

the Indian Forest Service Rule (cadre) Rules, 1966 inducting the applicant into 

the Indian Forest Service for the select list for 1995-96 and has allocated him in 

Arunachal Pradesh segment of AGMUT joint cadre. Consequent upon issuance 

of,  the above Notification dated 07.02.2013, the Government of' India, Ministry of 

Environment and Forests is required to issue revised Order for fixation Of inter-

sey seniority and also promotion orders in the grades of JAG/SG/CF/CCF etc 

due to the applicant. The State of Arunachal Pradesh shall release the 

applicant's pay and allowances after getting the revised Orders from the Govt. of 

India, Ministry of Enovironment & Forests. 

Annexure-3 is a copy of the above letter dated 

07.02.2013. 

Annexure-4 is the copy of the above 

Notification dated 07.02.2013. 
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That in view of facts and circumstances stated above there has been no 

laches on the part of the State of Arunachal Pradesh in considering the case of 

the applicant. 

That the statements made in this affidavit in paragraphs No 4, 5, 6, 7, 8 & 

9 are true to my knowledge; those made in paragraphs 11 &13 being matters of 

records are true to my information derived there from and the rest of my humble 

submissions before this Hon'ble Tribunal which I believe to be true. 

That I swear that this declaration is true, that it conceals nothing and that 

no part of it is false, so help me God. 

And I sign this affidavit on this 7th  day of March, 2013 at Guwahati. 

Identified by: 	 DEPONENT 
ii? gat 

Solemnly affirmed before me this day, I 

certify that I read over and explained, the 

contents to the declarant and that the 

declarant seemed perfectly to 
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GOVERNMENT, .OFARUNACHAL PRAIJESH 
DEPARTMENT OF ENVIRONMENT & FORESTS 

ITANAGAR 

No. FOR.264IE2009/ /, lo 	Dated: Itanagar / /7 Oct./20 12 

To 
The Joint Secretary, (BMS) 	 - 
Ministry of-Env & Forests, 	 Guwaht 
Govt. of India, 
Paryavaran.Bhawan, 	 B MAR 2013 
CGO Complex, Lodhi Road, 
NewDeihi-11O 003 

Ref: Your letter No.. 320.12/2/2O10.JES4 (AGMUT).i..ate: 4th August 2011. 

Sir, 
In response to your letter No. under reference, it is to inform that the.judgment 

order of Hon'ble CAT, Guwahati High Court dated. 30.06.2009 has been examined by the 

Govt. of Arunachal Pradesh in consultation with the Senior Standing Council, Govt. of 

Arunachal Pradesh for Supreme Court and following observations have been made: 

The Hon'ble CAT vide its judgment dated. 30.06.2009 had directed the respondents 

i.e. the Govt. of Indi State Govt. and.. Union Public Service Commission etc, to 

consider the case of the appLicant for promoting hiin to. IFS from the date (starting 

from 26 09 1996) his junior (in the State Goveinment Service) received promotion 

• . to IFS b, detailing, a review committee head.dy the UPSC and to. grant him 

necessary relief as due and ad'.m .issible under the Rules. This order is' not an. 

order causing. grievances to anybody, since all that the Tribunal had directed was that 

the concerned authority,  should only consider, the case. of Shri B.C. Das as 

admissible under the Rules. There was no direction .compeliing'.:the authority to 

promote Shri B;.0 Das to the IFS with retrospective effect ignoring the IFS 

• (Appointment by Promotion) Regulation, 1966. The concerned authority after 

considering the case of Shri B.0 Das for retrospective effect promotion could as well 

have rejected his case, if found to be in contravention of iFS (appointment by 

promotion). 
As per the IFS (Appointment by Promotion) Regulation: 1966 two years training 

period in case of direct recruitedACF should be counted towards seniority. In SFS 

Recruitment Rule, 1 999(copy' enclosed for ready reference -A ), this provision of the 

counting of two years training period toward seniority in case of direct recruited 

ACF, is not clearly mentioned So the Recruitment Rule of SFS (State Forests 

Service) and Recruitment Rule of Indian Forests Service (Appointment by 

Promotion) Regulation, 1966, are quite different Semority ,  of an officer in DCF 

grade State Forests Service is not counted while preparing' seniority list of .SFS 

officers at the time of submission of the proposal for induction of SFS officers to 

IFS. On the contrary, Proposal is submitted as per seniority in ACF entry' 'grade 

f- lit 
D:\Supdt -A\COURT  CASE OF IFS SFS\Court case'ofBC'.Dac\Jnt Secy (BMS).doc 



3 The main issue related to Shri BC Das IFS (Retd)'s case in OA No 124/2009 is 

whether the two years training period in case of direct recruited ACFs should be 

counted toward seniority/eight years Continuous service and other service related 

matters, including fixation of year of allotment in IFS as per Indian Forests Service 

(Appointment.by promotion) Regulation, 1966 or not., 
Shri B.C. Das has alreadyorme&vje lcttérNo.FOR_236'2/93/pI27633l 

dated 10.10.2008 (copy endorsed to MoEF) that his grievances can be considered in 

accordance with IFS (Appointment by promotion) Reguiation, 1966, only by MoEF 
(copy enclosed for ready ieference as annexure -B) 

Two years training period is also counted for determiñinglhe: year of allotment of 
promotee officers. 

which includes two years training period as per 

(appointment by promoticth) Regulation, 1966. 

t 	
To 

 
Lof 

UBR2OJ3 \ 

LOflndianForests Service 

The Union Public Service Commission also issues necessary instruction regularly to 

all States/UT government to count two years training period toward seniority and 

eight years Continuous service, in case of direct recruited SFS officers while 

submitting the proposal for induction of SFS'. officers to IFS (copy enclösedfor ready 
reference as annexure —C) 

If the Indian ForestServjc (Appointment by promotion) Regulation, 1966, is 

ignored in the process of giving 'retrospective promotional benefit to Shri B.C. Das 

by making him semor to Shri S J Jongsam in IFS cadre, there will be serious 
administrative problems, which may invite manY. 	cases not only in Arunachal 
Pradesh but also in otherStates/(JTs 

It is therefore requested that the matter may kindly be got re- examined in 

the Government of India and.a'ppropriate action taken "to pre empt any, horrible 
litigation in future. 

Yours :fajthfdlly 

PCCr IFOreStsT 

''. 

D 	CASE OF IFS SFS\CoUrt'ase of B.C.Dac\Jnt Secy (BMS).ddc 
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/ To, 

NO.32012/2/2010-IFS-i ylviU I) 
Government of India 

Ministry of Environment and Forest 
j 	Gjw 

/ 	 CGO Complex, Paryavaran BhaW'r 
Lodhi Road, New Delhi-110003. 

t4? Dated: December 17,2012. 

The Secretary, 	/ 

Union PUblic Service Commisison, f- 
Dholpur House, Shahjahan Road,  

New Delhi-110069. 

,4p,(CL?te 	\O 
Central Admn 

08 MR 2013 

Subject:- IFS Review Selection Committee Meeting to consider the case 
of Shri Brajesh Chandra Das for the Select List of 1995-96 in 
compliance with the Order dated 30 06 2009kof the Hon'ble 
CAT, Guwahati Bench on OA No.125/2009Shri Bhjesh 
Chandra Das Vs. UOX &Others - reg. 

Sir, 

I am directed to refer to your letter no; 10/22/(1)/2009-AIS dated 9.2.2010 
_--'nd 11/97/2010-AIS dated 13.6.20 12 on the subject mentioned above and to say that the 

02.01,13 matter was taken up with Government of Arunachal Pradesh for implementation of the 
CAT Guwahati order dated 30.6.2009 in OA No.125/2009. The State Government of 
Arunächal Pradesh vide their letter No.F0R264/EA/2009/19808 dated 10.10.2012 has 
informed that in the instant case the CAT has given its judgment dated 30.6.2009 
directing that the respondents to conider the applicant for promotion to IFS from the date 
(starting from 26.9.1996) his junior in the State Government Service) ieeived promotion 
to IFS by detailing a review committee headed by UPSC and to grant h1m necessary relief 
as due and admissible under Rules. This order is not an order causing grievances to 
anybody, since all that the Tribunal had directd was that the concerned authority should 
only consider the case of Shri B. C. Das asadmissible unr the Rules. There was no 
direction compelling the authority to promote Sh B C Das to the IFSwith retrospective 
effect ignoring the IFS (Appointment by promotion) Regulation, 196& The concerned 
authority after considering the case of Sh Das for retrospective effect promotion could as 
well have rejected his case, if found to be in contravention of IFS (appointment by 
promotion).' 

2. 	As per IFS (Appointment by Promotion) Regulation 1966 two yea training period in 
case of direct recruited ACF should be counted towards seniority. 	SFS Recruitment 
Rule, 1999; this provision of the counting of to years training periodm tdwards seniority in 
case of direct recruited ACF, is not clearly mentioned. So the Recruitment Rules of SFS 
and Recruitment Rules of IFS (Appointment by Promotion) Regulation, 1966 are quite 
different. Seniority of an officer in DCFgrade Stage Forests Service is not counted while 
preparing seniority list ofSFS officers at the time of submission of the proposal for 
induction of SF5 officer to IFS. On the contrary, proposal is submitted as per seniority in 
ACF entry grade 'which includes two years training period as per provision of IFS 
(Appointment by promotion) Regulation; 1966. 

lic 'I .Contd.age:21 

P,  /, ~,. 



-- --I-. 	
rtrlAdministr_i 

Guwahati Eech 

-2- 
	O8MR2a13 

Guwahati  

The State Government has further stated that the main issue related to Shri B.0 Das 
IFS (Retd.)'S case in OA No. 125/2009 is whether the two years training period in case of 

direct recruited ACF5 shodld be counted towrd 
5en iori/eight years continpeS seiC and 

other seice related maerS, including fixation of year of allotment in IFS as per India 

ForStS 
SeiCe (Appointment by promotion) aegulation, 1966 or not. Shri B.0 DS has 

&tädY been informed vide leer 
No.FOR23/E2/931PtI27633l 

dated 10.10.2008 that 

-t:s griev.anceS can be considered in accordaflce with IFS (Appointment by promotion) 

Regulation, 1966, only by M0EF. Two 
years'trifling period is also counted for etermifling 

the year of allotment of promote officers. The 'Unin Public Seice CommiSiOn also issues 
necessa instruction regularly to all States/UT. government to Count years training 
period toard senroriW and eight years cohti'UOu5 seiCe in case of direct recruited SFS 
officers while submithflg the proposal for iñuction of SFS officers to IFS. If the IFS 
(Appointment by promotion) Regulation1 166, is ignored in the process of giving 
retrospective IFS cadre, there will be serious administrative problems1 

	tch may invite 

l Pradesh' but also in other States/UT5. 
many court cases not only in Arunacha  

The State Government has therefore,. requested that. the matter may be got- re-
examined in the Minist and appropriate action to pre emp any. horible litigation in 
future. A copy of Government of Arunathal Pradesh letter No.FOR26/EA/2009I19808 
dated 10.10.2012 along with its enclosures is attached herewith for perusal. 

In view of above, 'UPSC, is requested to 

	

	 ish their viewS/cOmme 	in the 
kindly furn 

matter. A copy of judgmflt order of dated: 30.6.2009 in OA NO. 125R009 may also be 
furnished to enable this Mini5t to process the case further and avoid any fdture 

Yours fa 	utly, 

Kumar) 
Under Secret&Y to ie Govt. of India ' 

Tel# 011 724363983 

Copy o the Chief Secreta, Govérflent of Arunahal:,.Pra 
	Itanagar w.r.t their' 

letter No.F0R264/EN2009119BO8 datd 10.10.2012 for information. 



GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF ENVIRONMENT AND FORESTS 

ITANAGAR 

NO. FOR12361E-21951Pt-1"( 6-CJ 

To 

The Joint Secretary 
Govt. of India 
Ministry of Environment & FOrests 
Paryavaran Bhawan 
CGO, Complex, Lodhi Road 
New-Delhi, 03 

Itanagar, dated.... 1 Feb/2013 

Central Admir -3 

Guwaha 

8MAR 2013 

Sub - IFS Review Selectio)? Committee meeting to consider the case of Shri Brajesh Chandra Das 
for the select list of 1 995-96 in compliance with the order dated 31 06i2OO9of the Hon'ble 
CAT Gauhati Bench on OA No. 125/20095hr1 Brajesh Chañdra Das Vs uOf& Others-reg. 

Ref:- Your DO letter No. F.320121212010-1FS4-(AGMUT) dated 05.1 0.2012 

Sir, 

With reference to your letter cited above this to enclose herewith the foliowingdocuments 
in connection with consideration of the case of Shri B.C.Das, IFS(Retired):for inclusion in the select 
list of 1996 in compliance with direction dated 30.06.2009 of théhon'ble CAT Gauhati Bench in OA 
No. 125 of 2009 filed by Shri B.C.Das-Vs-Union'of India & others. 

Copy of Integrity Certificate issued by the Chief Secretary, Govt. of Arunachal Pradesh on 
14.09.2009. 

Copy of Vigilance Clearance Certificate issued by the vigilance department Govt. of 
Arunachal Pradesh vide No VIG-54/2009/309 date 15 09 2009 
Details of penalties imposed on eligible officers during the last 10 years 
Details of Disciplinary Proceedings pending against eligible officer.  
Details of Criminal Proceedings against eligible officer 
Statement regarding availabilityof ACRsof eligible Officer. 
Details position of ACRs of eligible off cer 
Certificate regarding communication of adverse remarks in respect of eligible 	 cero.  
Gradation list of Assistant Conservaior of Forests as on 01 04 1995 prepared after Hon'ble 
Gauhati High Court's order dated04.06.1998 in Civil Rule No. 455 of 1993 

The ACRs of Shri B.C.Das (SFS) for the period from 198081 to 17.08.20*00 in original are also 
enclosed herewith. 

Further, the copies of the following orders/notifications etc. for his induction into IFS, 
allotment year and fixation of inter se-seniority and promotion, order of JAG/SG/CF/CCF of. Shri 
S.J.Jongsam (immediate junior of Shri B.C;Das as:DCF) are alsoenclosedherewith: 

Notification No A 32012/1/93 IFS-i dated 23 11 2000 appointing Shri B C Das into IFS 
Order No FOR/149/E-2/81 VOL-1/25094 95 dated 12 09 2001 appointing Shri S J Jongsam, 
IFS into JuniorAdministrative Grade. 

Order No. 32012/1/93-IFS-i dated 2606;2000 issued by the Ministry of Envt. & Fo.rests 
regarding yea (of allotment and seniority. 

- 3 
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/ 	
08   MR 2013 	/ Order No. 32011/J2005lFS . 1 dated 10.02.206  Joint AGMUT Cadre 	 Officers toSelection Grade. 

Order No. FOR/149/E2/81/VOL1/4273991 datéd07.03 2006 fixing the pay scale of SI S.J.Jongsam IFS in Selection grade. 
Notification No. 2 3018/1,2005 IFS1 dated 21 .05.2008issued by the Govt. of India fixing U year of allotment of Shri BCDas, IFS and Others. 
Order No.: 460

l1/3/2OOgIFS 1 (AGMUT) (53) dated 09.12.2009 issued' by the Govt. of md 
promoting Shri S.J.Jdngsam, IFS as Conservtor of FOrests 

The above documents/informations are.furnjshed in response  taking necessary action from your end. 	 to your letter under reference fo  

	

Further, it is to mention here that the judgement/or 	of Hon'ble CAT dated 30.06.200S 
was examined by the Govt of Arunachal Pradesh in consultation with the Senior standing Counci Govt of Arunachal Pradesh for Supreme Court and the obseatio 

e 	 ns of the State Govt was already communicated to you vide this. offic letter no. FOR.264/EA/2308 dated 10.10.2012 (copy 

enclosed) in response to Your letter No. 3201212/2010.IFS1 (AGMUT) date 04.08.2011 for taking 
necessary action from your end but no decision has yet been received. 

Enclo:- As above 	 ' 	
Yoursfaithfully 

Principal tef Consepator of Forests 
Govt. of Arunachal Pradesh 

Itanagar. 

Copy to:- Shri R.K.Dev Choudhury Standing Counsel (CAT, Guwhàti for kind information. 

	

Princj 	. sef'Conse,..,ator of Forests 
Govt. of'Arunachal Pradesh 

Itanagar. 

fl- 

I' IndnJkt. 

' 

T . 	 VTi.ci  

r 	ri 

F'rii'Pc 	prç'r: TINr-, T 

P2; 	1.,OO 	(YU2/2O 1 .ilrj:' 
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To be published in Part 1 Section II of the Gazette of India) 
- 

F. No.32012/2/20-10-IFS-I (AGMUT) 
GOvernment of India 

Ministry of Environment and Forests 

!' 	c •• 

Paryavaran Bhawan., CGO Complex, 
Lodi Road, New Delhi-11000.3 

Dated: :F11Y 07, 2013 
--. 

NOT-I FICATION 

In supersession of this Ministry's Notification No.32012j.1/93-IFS.I dated 
23.11.2000 and in exercise of. powers conferred by.:Sub-rule. (1) of Rule 8 of 
Regulation 9 of the Indian Forest Service (Appointment by Promotion) Regulation, 
1966, the President is pleased to appoint Shri B C Das (DOB 01 08 1945) a State 
Forest Service officer (SFS) of Arunachal Pradesh segment into Indian Forest Service 
(IFS) on the basis of recommendations of Review Selection ommittee Meeting held 
on 1.2.2010 for the Select List of S and allOcate.hirrinArUnachalPradesh 
segment of AGMUT joint cadre undr sub-rule (1) of Rule 5 of the Indian Forest 
Service (Cadre) Rules, 1966. 

This is issued in compliance of CAT Guwahati order dated 30.6.2009 in OA 
No.125 of 2009. 

To 
The Manager 
Govt. of.India Press 
Faridabad (Hryana) 

Central Administrative Tribunal 
Gulwahati Bench 

08 MIIR 2013 
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Copyto:- 	 . 	. 	
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• 151 . 

1. The Secretary, Union Public Service Commission, 
• . 	Road, New Dëlhi-110069 with reference to their letter No. 10/22(1)/2009-AIS 

dated 10.06.2010 and 11.4.2011. 
• 	2. The Chief Secretary, Government of Arunachal Pradesh, Itanagar with the 

request to furnish the proposal for year of allotment and fixation of inter Se-

seniority of Shri BCDas urgently. 
The Chief Secretary; Govt. of Mizorarn, Aizwal. 
The Chief Secretary, Andaman & NicObar Islands Administration, Port Blair. 
The Chief Secretary, Government of GOa, Panjim. 

6; The Chief Secretary,vernment of NCT of Delhi, Delhi. 
The Chief Secretary, Govérnment of Puducherry, Puducherry. 
The Principal Chief . Conservator of. Forests, Government of Arunachal 
Pradesh, itanagar With the. request. to ;furnish the proposal for year of 
allotment and fixation of inter se-seniority of Shri B C Das urgently.  
The AdministratOr, Administration of Daman :& Diu and 'DdiaT&Nager Haveli, 
Daman. 	 . . 	. 	.. 

10.The Administrator, .AdministrationOf. LakshadWeep, Kavaratti. 
11.The.Administr8tor, Administration ofUT of Charidigarh, Chañdigarh. 
12.The Additional Principal Chief Conservator of Forests,. Government of Goa, 

Panaji. 	•. 	 ••. 	 •. 
13 The Principal Chief Conservatoi of Forests, Government of Mizoram, Aizwal 
14 The Principal Chief Conservator of Forests, Andaman & Nicobar Islands 

Administration, Port Blair.  
15.The Additional P r i nc ipal: Chief Conservator of Forests, G.ov.erntherit of NCT of .  

Delhi, Delhi. 	 . 
16.The Conservator of Forests, Administration Of Daman & Diu and Dadra & 

Nagar Haveli, Daman. 
17.The Conservator of Forests, Pondicherry, .Pondicherry. . 
18 The Conservator of Forests, Administi ation of Lakshadweep, Kavaratti 
19 The Conservator of Forests, Administration of UT of Charidigarh, Chandigarh 
20. Person .concérnèd/.CiViI List /(US, IFS-H) 
21.NIC Cell (Shri Irshad) - for placing on the Ministry's.web sit 
22.Guard file/Spare copies. 
23.Shri B.0 Das, S/o Late Shri Ram Gopa! Das, Geruapar, P.O,Sarupeta, Distrit: 

Barpeta, Assam, Pin-781318 for information. 	 . 

S 	 S. 	

.. 

(S.S Badhawan) 
Director(IFS) 

Ph: 011-24367077 

' 


